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Shrl Bam Krlshan Gupta: May I 
know whether there is any proposal 
to examine the funds of other Trusts, 
that is non-Hindu Trusts also? 

Shri Hajarnavls: That does not fall 
within the terms of reference of the 
Commission; it is outside its scope. 

Mr. Speaker: He wants to know if 
th"re is a proposal to do so. 

Shrl Hajarna1'ls: As at present 
there is no such proposal. 
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Shri Hajarnavls: No, their jurisdic-
tion will be strictly confined within 
the limits of the terms of reference. 

vVlolation of Forell1l E"chan,e 
Recalatloas • 

+ 
"683 {Shrl Ram Krlshan Gupta: 

.

. /  . Shrl Madhusudan Bao: 

Will the Minister of Finance be 
pleased to refer to the reply given to 
Unstarred Question No. 1598 on the 
17th December, 1959 and state: 

(a) whether investigations regard-
ing the alleged accounts of Shri S. P. 
Jain with banks in foreign countries 
have been finalised; 

(b) if 80, the result Ihereof; "Ad 

(c) the nature of action taken in 
this regard? 

The Deputy Minlster of Finance 
(Shrl B. R. Bhapt): (a) No, Sir, the 
investigations are still In progress. 

(b) and (c). Do not arise. 

Shrl Ram Krlshap. Gupta: May 
know the names 01 the countries in 

respect of which complaint has been 
received about keeping accounts? 

Shrl B. R. Bbapt: That has been 
stated. The allegation was that he 
has been maintaining accounts in some 
American banks. Of course, about 
the German banks it is well know'!. 

Shri Ram Krlshan Gupta: In reply 
to the previous question it was stated 
that investigations are still in pro-
gress in regard to the alleged dollar 
accounts. May I know the approxi-
mate amount involved in this account! 

Shrl B. R. Bharat: The investiga-
tions are in progress, Sir. We cannot 
say, we do not have any definite idea. 

Shri Bam KrIahan Gupta: May I' 
know the amount about which com-
plaint has been received? 

Mr. Speaker: What is the amount 
about which complaint has been lodg· 
ed? 

Shrl B. R. Bhagat: There has been 
no complaint. From the papers it was 
discovered that he has been maintain-
ing some accounts in American banks. 
Actually what was the amount was 
not known from the papers. 
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Mr. Speaker: Hon. Members must 
also understand that no banker will 
disclose the account!. It is gathered 
from such newspaper reports and 
others who are intere!ited. 
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Shri S. M. Banerjee: May I know 
whether it is a tact that Shri S. P. 
Jain was fined a sum of Rs. 55 lakhs 
by the Director. Enforcement Bnd that 
this fine was reduced by the Tribunal 
to Rs. 5 lakhs; and, if so. what are 
the circumstances under whicil the 
amount was reduced'! 

8hri B. R. Bha,at: The judgment 
is there; they found that this penalty 
.... a. inordinately high and they 
reduced it. 

8hrl Bam Krishao Gupta: In the 
judgment it was said that Mr. Jain 
kept an account with German bank 
for purchasing some machinery. May 
I know whether this fact was brought 
\0 their notice in the beginning? 

Shrl B. It. Bbapt: Brought by 
.... hom to whom? I could not get the 
question. 

Mr. Speaker: I am not going to 
allow this sort of a ~ l  

The judgment refers to some account 
kept in a German bank and the 
amount deposited being for the pur· 
chase of some machinery. Why did 
he not bring it to their notice earlier? 
There is no point. 

Shri Bra.! Raj ~  At what stage 
are the investigations and how much 
more time is it expected \0 take to 
ftnalise it? 

Shri B. It. Bhapt: It is difficult 
for me to say but we are trying to 
expedite it as much BS we can. 

Shrl Braj Raj 8lorh: At what stage? 

Mr. Speaker: They can tay investi-
gation stage. The han. Member is a 
lawyer ... . (lnten-uptions.) 

Shrl S. M. Banerjee: May I know 
whether the Government have gone 
iil appeal to the Supreme Court 
against the verdict of the tribunal and 
if so what are the reasons? Do they 
feel that the tribunal has been wrong 
or something like that? 

Mr. Speaker: It will be found In 
~  judgment Itself. 

Shrl 8. M. Banerjee: No, Sir. My 
point is this. From Rs. 55 lakhs. It 

was reduced to Rs. 5 lakhs. If the 
Government teel that the tribunal was 
correct in doing so, why did they 
prefer an appeal to the Supreme 
Court? 

The MiDIlIter of Finance (Shrl 
Morarjl DesaI): The fact that the 
Government goes in appeal shows 
what the Government view Js .... 
(InteTTUptiom) . 

Mr. Speaker: They are flat satisfied 
with the verdict of the tribunal. 

EqiDeerior Coller", Delhi 
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Will the Minister of 8cleotUlc 
BeIIeareh aDd Cultural Mairs be 
pleased to state: 

(a) whether the Board of Governol'l 
tor the Engineering College, Delhi, 
has been constituted; 

(b) if so, who are the members of 
the Board; 

(c) whether it has held any .iHin,. 
since its inception; and 

(d) the progress made in settine up 
the College? 

The MInIster of 8cleDtlftc Research 
and Cultural Mairs (Shrl Bumayuu 
Kablr): (a) No, Sir, as the approval 
of the Executive Council of the Uni· 
versity of Delhi has not yet been 
received. 

(b) and (c). Do not ari"" 

(d) 139 acres at land have been 
secured and more are being acquired. 
Steps are being taken to I!ppoint 
architects. Lists ot equipment for 
Mechanical and Electrical Engineer. 
ing have been sent to the U.K. Two 
Experts have arrived who are ~ 

ing the Planning Officer and also ~l  

ing in the manufacture of appRratus 
in the .... orluhops of the Delhi Poly. 
technic. 




